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N0U Delhi: this the h" day of Dune, 1 999#

HDN •BL C n R. S. R. ADl SE, '71 CE CH aI R'! AN ( a)

TON'BLE HRS. LaKSH*!I S'JAM IN aTHj^J , nEn3ER(3).

\/L jay Kuma r Kaul,
Lata Sh.B.N.Kaul,

f^o H-3, I .N , A. Oolony,
N 8u DellhjL

(3y Advocate: Shri N.Safaya),

Ve rsus

|\ppli cant.

Union of India,
through

Secrata ry,
ninistry of Civil Aviation and Tourisum,

Sardar petal Bh-uan,

Parliament Street,

N ou Del hi «. . . . . Re sn oNow Delhi.. .,, . Respon dants,

(By Advocate: Shri P, H, Ram chan dani )

0 ROER

H3N *BLe: HR. q^ ADIDE '71 CE CHaI RfMN (q) ^

He a rd.

2. 43 rsTsrda tho prayor for rellsf in paras
8(a) and 8(b) of ths 04, in the light of tho
contanls of tho offidayit datod 24. 5. 99, filed by
rosoondonto and takon on reoord in uhioh it has boa.
cioarly stated that tho f)to. Gonoral, ci „11 ,,dation
did not have any post of 4010 d lom o.sstt. or Asstt.
Aotodiiniio Officer auailablo with than during tho

period 1989.93 consoguent to tho entire cadre being
placed uith N,4 after 1986, re=pond9,ts had no
eltematiuo but to place applicant in the suipl
call vide impugned order dated 9.3.93 (..noxure- ^ )
in the background of applioant's opting not to b

absorbed in N44. Hence neither of these reliefs
can be granted to applicant.
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3. As regards the altemativ/e relief contained

in oara 8(c)^ appli can t having once conveyed his option r
not to be absorb ad in N'\a» the quastion of directing

respondents to direct NaA to reconsider the case

does not arise in the absence of any rules or

instructions permitting such reconsideration.

The Oa is therefore dismissed, No costs.

( LaKSH^II S'JAf^flTATHAN )
n etiberCd)

/ug/

( si R, aoige: )
\JICZ CHaIHTIaNCa).


